[t August, 2003] RAJYA SABHA

up of the high altitude wetlands in the Changthang region of Ladakh
tor tourism is disturbing its extremely fragile eco-system;

(b) whether Government have taken a note of the fact that the
tounst activities are causing disturbance to the wildlife, degrading
the pastures and adding to the poliution etc.; and

(c) the steps Government propose 1o take 10 preserve the natural
habitat of Changthang region?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHR! DILIP SINGH JUDEV):
{a) to (c} By opening high altitude wellands of Changthang region
for tourism viz., Pangong Tsar, Tso Morari, Tso-Tsokar, increase in
movement of vehicles and some disturbance to wildlife has been
noticed. To preserve the natural habitat of Changthang region, an
area ol 4000 sq. kms has been declared as Changthang cold
desert sanctuary under J & K Wildlite Protection Act, 1978. Ministry
has identified all the three wellands under National Wetland
Conservation Programme. An amount of Rs. 26 lakhs for Tso
Morari, Hs. 18.56 lakhs for Tso-Tsokar, Rs. 20 lakhs for Pangong
Tso has been released for activities like fencing, watershed
management, education awareness, protection, habitat improvement,
etc. Tso Moran has also been declared as a Ramsar site of International
Importance.

Forest villages in Uttaranchal

11386, SHRI HARISH RAWAT: Will the Mimister of ENVIRONMENT
AND FORESTS be pleased 1o state:

(a} the number of such villages in Uttaranchal which can be given
name of forest village (Van Gramy);

{b) whether these forest villages (Van Gramon) have got the
status of the revenue village and the programmes of public wellare
and developmert are implemented in these villages like other villages;

TOngnal notice of the question was recerved n Hmd,

115



RAJYA SABHA [1 August, 2003

{c) if not, by when these villages will get the status of the revenue
village; and

{d} whetber there is any proposal to.discuss the matter with State
Government?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI DILIP SINGH JUDEV):
(a) As per information received from Government of Uttaranchal, the
number of forest villages in Uttaranchal is 99 (ninety nine).

(b) No.

(¢} and (d)} Government of Uttaranchal has not submitted any
proposal for conversion of forest villages into revenue villages to the
Ministry of Environment & Forests.

Policy against illegal deforestation

11387. SHR! UDAY PRATAP SINGH: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

{a) whether Government propose to formulate any policy against
illega’ deforestation and for the afforestation of barren land; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHR! DILIP SINGH JUDEV):
(a) and (b) These issues have already been addressed to in the
National Forest Policy, 1988 and other relevant Acts. As per the
Naticnal Forest Policy of 1988, one-third of the total land area of the
country should be under forest or tree cover. The tenth plan approach
paper has further fixed the timeframe for achieving the targets set by
National Forest Policy by 2012. The Ministry is implementing number
of schemes to protect and conserve existing forest and afforest the
barren and degraded land. Under the National Afforestation Programme
funds are being provided to Forest Development Agencies (FDA) for
regeneration of degraded/barren lands through cooperation of local
communities.

1QOriginal notice of the question was received in Hindi.
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